8 Written Answers

subseguently releuped on beil by the
Magistrate. Further investigations
are in progresa.
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Purchases by U.S.A. usder PL 480
Agrecment

8284. SHR] PRARODH CHANDRA:
Will the Minister of COMMERCE be
Pleased to state;

(a) whether United States Govern-
ment had sent a list of 30 items which
it would like to buy under PL 480
agreement; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GRORGE): (a) ana (b). At-
lention of the Hon. Member iz invited
fo the answer already given to an
identical Question No. 7480 asked by
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VAISAKHA 6, 1898 (SAKA)

Written Angwers 90
him on 18th April, 1974,

Complaint regarding evasion of In.
eome Tax by Executive Directer of
NIMAMMM Corporation,

8285. SHRI PANNA LAL BARU-
PAL: Will the Minister of FINANCE
be pleased to state:

(a) whether complaints of evasion
of Income-tax by the Ixecutive
Director, National Agro Industrial
Corporation, Delhi, have been recsiv-
ed by the Chalrmay cf Board of
Direct-Taxes and Commissioner of
Income-tax, New Delhi;

(b) if so, how much amount ia
alieged to have been cvaded and
what is the nature of complaints; and

(¢) what efforts have been made to
detect the evasion and what is the
result of the investigations, it meade?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

{b) The gist of the allegations is
that Shr1 Siri Ram Suri, who was
the Executive Director of National
Agro Industnal Corporation had
through certain clandestine transac-
tions made substantial profits, which
were not disclosed to the Income-tax
Department and that he had ac-
qured number of properties and fixed
deposits in the names of his relatives
and benamies, The complaint had
given details of certain transactions,
but did not give any specific infor-
mation about the total amount on
which tax wasg evaded.

(c) Statutory notices have been
issued under the Income-tax Act to
Shri Sirl Ram Suri as well as the
National Agro Industrial Corporation
for submission of returns of Income
and production of books of aceounts





